Government of Jammu and Kashmir

Finance Department
Civil Secrelanal, Jammu/Srinagar

Notification
Jammu, the |5%f April, 2019

SROZ Y- In exercise of the powers conferred by sub-sections (1), (3)and (4) of section 9, sub-
secton (1) of section 11,sub-section (5) of section 15, sub-section (1) of section 16 and section 148 ::f the
znmu and Kashmir Goods and Services Tax Act, 2017 (Act No. V of 2017), the State Government, on the
reommendations of the Council, and on being satisfied that it is necessary in the public interest so to do,
hareby makes the following further amendments in the SRO nofification No. SRO -GST-11 DATED 08.07.201 7;

namely’

nbe sad notification, -
i} inthe opening paragraph,
(a) after the word, brackets and figures “conferred by sub-section (1),”, the word, brackets and figures
"sub-section (3) and sub-section (4)" shall respectively be inserted;
(b) the word “and" after the words and figures “sub-section (5) of section 15 shall be substituted by the

symbol *,";
) after the word, brackets and figures “section (16)", the words and figure “and section 148" shall be
inserted;
"0 the Table, -

(3 against serial number 3, for item (i), and the enlries relating thereto in column (3), (4) and (3), the
following items and entries shall be substituted, namely, -
. Table
9 Const b < ' lat ti? al the rale specified in
1Construction of affordable residential apartments by Provided that the state

: | identi ' d in cash, that s, by
#moter in a Residential Real Estate Project (herein column (4) shall be paid m cash,
“refarred to as RREP)which commences on or debiting the electronic cash ledger only;

1%April, 2019 or in an ongoing RREP in respect it of

Apn . tax charged on

;;m te promoter has not exercised option to pay Pﬁ:‘?;;;‘ ::r:rhi:;sﬂ lf;:ﬂ?:ﬂ:;lﬂying th;g service
“ B on construction of apartments at the rates ﬁ: s not been taken except to the extent as

“esfied for tem (ie) o (i) below, as the case may

i prescnbed In Annexure | in the case of REP other |

e manner prescribed therein, intended for sale | 0.7 ! f
) | xure Il n the case o
-5, wholly or partly, except where the entire than RREP and in Anne

*ﬁ;‘m has been received after issuance of RREP, :
“0n cerlificate, where required, by the : istered person sha
*‘*:;1 aulhonity or after its ?Il'ﬁl occupation, Eﬂr?“:ﬁ:b!fﬂr:h ;Llr:ecre"g;mc credit Iedgalr Dit’ ’
. IS earlier, P Ly er, an amount equivaien

. % of paragraph 2 of this notification shall foune il Le:cllg {lributable to construction in
St aialon of s servi e inputt et Ll i onoraer 1
at ation of this service) ———1 a project, time of supply of which 1S O

- "Uuction of residential apariments other than : calculated in the

: i 2019, which shall be
3@*‘9 "ssidenial apartments by a promoterinan | 379 Eﬁwbeﬂ in the Annexure [inhe___
3 “mﬂ‘“_ﬂf_i_ﬂggﬂ:m or after 1# April, 201901 _| =

i
e —




T an ongoing RREP in respect of which the promoter
| has ot exercised option {0 pay central tax on

' em (ie) of (i) below, as the case may be, in the
| maner prescribed therein, intended for sale to a
'f buyer, wholly or parily, except where the entire

' ensideration has been received after issuance of
impbunn certificate, where required, by the
competent authority or after its first eccupation,
‘whichever is earlier.

| Provisions of paragraph 2 of this notification shall
iy for valuation of this service)

' smstruction of apartments at the rates as specified for

case of REP other than RREP
in the case of RREP; and in Annexure fi

Provided also that yhere a 1egistered person

[!andawner— promoter) who transfers development

fight or FS| (including additional FSl)loa

promoter (developer- promoter) against

\ cansideration, wholly or partly, in the form of
construction of apartments, -

8] Construction of commercial apariments (shops,

commences on or after 1! April, 2019 or in an ongoing
RREP in respect of which the promoter has not
exercised option to pay central tax on construction of
arments at the rates as specified for item (ie) or if)
béow, as the case may be, in the manner prescrbed
'terein, intended for sale to a buyer, wholly or partly,
except where the enlire consideration has been
wewved after issuance of completion certificate, where
wgaired, by the competent authonty or after its first
woupation, whichever is earlies

Fvsions of paragraph 2 of this notification shall
_&ply for valuation of this service)

ofices, godowns elc.) by a promater in an RREP which

3.75

() the developer- promoter shall pay fax on
supply of construction of apartments 1o the
landowner- promoter, and

such landowner ~ promofer shall be eligible
for credit of taxes charged from him by the
developer promoler towards the supply of
construction of apartments by developer-
promoter to him, provided the landowner-
promoler further supplies such apariments to
his buyers before issuance of completion
certificate or first occupation, whichever s
earlier, and pays lax on the same which is
not less than the amount of tax charged from

&) Construction of affordable residential apartments by
spomoler in a Real Estate Project (herein after
wtred to as REP) other than RREP, which
wmmences on or after 1sf Apnl, 2019 or in an angaing
% oher than RREP in respect of which the promoter
‘& nol exercised option to pay central tax on
arstuchion of apartments at the rates as specified for

k'" {e) or (i) below, as the case may be, in the
“=ner prescribed therein, intended forsale toa

R, wholly or partly, except where the entire

Skderation has been received after issuance of

?’Wlﬂﬂ certificate, where required, by the
“Peent authority or after its first occupalion,

Yohewer s eartier

:::-mm of paragraph 2 of this natification shall
4 valuation of this service) e

0.75

« - sinuclion of residential apartments other than
esidential apartments by a promoter in &

':‘C;‘:ih“ than a RREP which commences on of affer

v, 19 arin an ongoing REP other then RREP

u;nm of which the promoterhas not exercised

v 73y stale tax on construction of apartments at

mf! Specified for item (ie) or (if) below, as the

%f;ﬂﬂﬂ the manner prescribed therein,

Yy Sale to a buyer, wholly or parily, except

378

Lx‘mﬂﬂderaﬂun has been received after

hm on construction of such apartments by
the developer- promoter.

Explanation. -
(i) “developer- promoler” is a promoler who
constructs or convers @ building into
apartments or develops a piot for sale,

“andowner- promoter” is a promoter who
transfers the land or development tighlﬁq or
FS| lo a developer- promoter for construction
of apartmenis and feceives constructed
apariments aganst such transfen_ed nghts
and sells such apartments 10 his buyers

independently.

()

B
=

eighty percent of value of input

[other than services by w;y of
M lease
cant of development rights, long term
gland (against upfront payment in the form IEIJ :
um, salam, development charges Eh ;
FS! (including additional FSI), eiectrmt;;me!% . ¥
speed diesel. molor spirit natural gas),

supplying the service shall be received from

Provided alsa that
and input services,

| registered supplir Y. __

PO -]



suance of completion certificate, where required, by

#e competent authority or after its first occupation, Provid
ed also that inputs and input senvi
services on

wichaver is earlier. 1 ‘ .
| Provsions of paragraph 2 of this notification shall d"‘;}“;‘;:’:ﬂ’shpmd On reverse charge basis shal be
aply for valuation of this service) s ave been purchased from registered

during the financial year (or part of the financial
year ll the date of issuance of completion
! certificate or first 0ccupation of the project,
whichever is earlier)fallsshortof he said threshold
of 80 per cent, tax shall be paid by the promoter
on value of input and input services comprising
such shortfall at the rate of eighteen percent on
reverse charge basis and all the provisions of the
Jammu and Kashmir Goods and Services Tax
Act, 2017 (Act No. V of 2017) shall apply to him as if
he is the person liable for paying the tax in
g;ﬁun to the supply of such goods or services or

Provided also that notwithstanding anything
contained herein above, where cement is
received from an unregistered person, the
promoter shall pay tax on supply of such cement
* at the applicable rales on reverse charge basis
and all the provisions of the Jammu and Kashmir
Goods and Services Tax Act, 2017 (Act No. V of
2017), shall apply lo him as if he is the person
liable for paying the tax in relation to such supply

of cement;

(Please refer to the illustrations in annexure Ill)

Explanation. -

1.The promoter shall maintain project wise
account of inward supplies from registered and
unregistered supplier and calculate tax payments
on the shortfall at the end of the financial year and-
shall submit the same in the prescribed form
electronically on the common portal by end of the
quarter following the financial year. The tax
fiability on the shortfall of inward supplies from
unregistered person $0 delfznn!ned shall be i
added lo his output tax libility In the mtmihmj g
[ater than the month of June following lhe @

the financial year.
9. Notwithstanding anything contained in

_




"

e ——

|
|

'l
|

from unregistereq
month in which ce

Explanation 1 above

 tax on cement received
person shall be paid in the
ment is received.

3. Input Tax Credit not availed shall
be reporied
every month by reporting the same as ineligible

() Construction of an apartment in anongoing project
under any of the schemes specified in sub-item (b),

| sub-item (c), sub-item (d), sub-item (da) and sub-item
|(db) ofitem (iv); sub-item (b), sub-item (c), sub-item (d)
- and sub-tem (da) of item (v), and sub-item (c) of item
(v), against senial number 3 of the Table, in respecl of

Credit in GSTR-3B [Row No. 4 (D)(2)]

 whch the promoter has exercised option to pay central :
&xon construction of apartments at the rales as
spcified for this item
Provisions of paragraph 2 of this notification shall Provided that in case of ongoing project, the
2pply for valuation of this service) registered person shall exercise one time option
{f) Construction of a complex, building, civil structure or in the Form at Annexure IV to pay state tax on
i pat fereof, including, - construction of apariments in a project at the
{) commercial apartments (shops, offices, godowns rates as specified for item (ie) o (if), as the case
ec) by 2 promoter in a REP other than RREP, may be, by the 10" of May, 2019;
| [residential apartments in an ongoing project, :
oer than affordable residential apartments, in Provided alsothat where the oplion is not

%espect of which the promoter has exercised option
9pay state tax on construction of apartments at
“e rales as specified for this itemin the manner

7 Pescnbed herein,

= €xtiuding supply by way of services specified at

:sm. (), (ib), (ic), (id) and (ie) above intended for

e b3 buyer, wholly or partly, except where the

;"E Consideration has been received after issuance

,f“ﬁeﬁﬁﬂ certrficate, where required, by the

ttf-éﬁrﬂ_aummit',' or after its first occupation,
5 earfier,

.-For the removal of doubt, it is hereby
=n Supply by way of services specified al
;a}. (b}, (ic}, {id) and (ie) in column (3) shall
i prescribed against them in column
: conditions specified against them in

&j*l énd shall not be levied at the rate as
Wef mﬁ Enw

i

i:‘w Paragraph 2 of this notification shall

exercised in Form al annexure |V by the 10 of
May, 2019, option to pay tax at the rates as
applicable to item (1) or (ia) or (1b) or (ic) or (id)
above, as the case may be, shall be deemed fo
have been exercised;

Provided also that invoices for supply of the
service can be issued during the period frmn 1=
Apni 2019 to 107 May 2019 belore exercising the
option, but such invoices shall be in accordance
with the option to be exercised.,

~584alion of this service

&
| .
?""f"ﬂ senal number 3, -
%M (i) and the entries relating thereto in columas (3)

(4) and (5) shall be omitted,



b. initem (iv) in column (3), -
(1) after the figures “2017", the words, brackets, figures and fett

items (1), (ia), (1b), (ic), (id), (ie) and (i) above" shall be inse

c. initem (v) in column (3), -
(1) after the figures “2017", the words, brackels, figures and |

items (i), (ia), (ib), (ic). (id), ie) and (if)above” shall be inse
d. after item (v) and entries relating thereto in column

entries shall be inserted, namely, -

etters "other than that covered by
rted;

(3), (4) and (5), the following items and

(va) Composite supply of ﬁérks contract as defined in {g} Provided z

clause (119) of section 2 of the Jammu and Kashmir v that carpet

Goods and Services Tax Act, 2017, other than that am.a uf' 8 atioratie

covered by items (i), (ia), (ib), (ic), (id), (ie) and fesidential apartments

(ifjabove, supplied by way of construction, erection, as specified in the entry

commissioning, installation, completion, fiting out, in column (3) relating to

repair, maintenance, renovation, or alteration of this item, is not less than

affordable residential apartments covered by sub- o0 per cent. of the total

clause (a) of clause (xvi) of paragraph 4 below, in a carpet area of all the

pruject whiph commences on or after 15! Apnl, 2019,or apariments  in  the

in an ongoing project in respect of which the promoter ~

has not exercised option to pay state tax on pE¥ech

construction of apartments at the rates as specified for ,

item (ie) or (if), as the case may be, in the manner| | Providedalsothatforthe

prescribed therein, purpose of determining
whether the apariments
at the time of supply of
the service are
affordable  residential
apartments covered by
sub- clause (a) of clause
(xvi) of paragraph 4
below or not, value of
the apartments shall be
the value of similar
apartmenls ~ booked
nearest to the date of
signing of the contract
for supply of the service
specified in the enlry In
column (3) relating (o

| this item,

1

| Provided also that in
case It finally tums out
that the carpel area of
iheaffordable_residenta
apartments booked of
sold before oOf O |

L. e 5 e

s°other than that covered by
rted;



completion, for which |
gross  amount actually
Charged  was forty five
lakhs rupees or less and
the actual carpet area
was  within the limits
Prescribed | gyp.
clause (a) of clause (xw)
of paragraph 4 bejow,
was less than 50 per
cent of the {ofal carpet
area  of all the
apartments  in  the
project, the recipient of
the service, that 15, the
promoter shall be liable
o pay such amount of
lax on reverse charge
basis as is equal to the
difference between the
fax payable on the
service at the applicable
rate but for the rate
prescribed hereinand the
tax aclually paid at the
rate prescribed herein”; |

£

¢ nitem (i) in column (3), after the figures *2017". the words brackels, and ﬁg”m oGt
et covered by tems (i, (ia), (ib), (ic), (d),(ie) and (iflabove” shallbe Iqse:?n'amay :

' inilem (xi) in colum (3, for the enty,the olowing enry shal be i W, (va), (), (i),
(i) Construction services other than(i), (1a), (io), (ic). (id), (te), (i).(), (). (v}, (va), (vi),

(vii), (ix), (x) and (i) above.

of services
= planaton. - For the removal of doubl, it Is hereby cianfied "1‘13‘,-1 :ﬂfsﬁtﬂ ey
Specified at items (i), (ia), (ib), (ic), (id). (ie)and (if)in ct?lumn G [amam in column (5) and shall
against them in column (4) subject to conditions specified agains

ot be levied at the rale as specified under this entry ",

¥ b}.
kets and letters "sub-item (

b, el number 16,0 fom ) ol DA mi imffv; sub-tem (b), sub-item (c),
W-lem (c), sub-item (d), sub-item (da) and sub-item ':db)- oA (Euf}- m; word, brackets figures and
*ilem(d) and sub-item (da)of item (v); and sub-item If‘;}; 160 (1)
=115 () (a), (), (ic, (d) ie)and (i) shalbe rast b to in column (2), (3). (4) and (3) the
4 serial numbe 38 in column (1) and the entries reiab:? I’jem
homingserial number and entres shall be inseried, namel.



| e

) (2) e f i
[l-_ag, Chapler 99 | Supply of services other marrﬁmaé'w ‘_EL“*"@“‘

of grant of development rghts, long term Je 58
of Iaqd (against upfront Payment in the form of
Premium, salam, development Charges ele,) or
FSI (including additional FSl) by an
unregistered person o g Promoter for
conslruction of g Project on which lax s
payable by the recipient of the Services under
sub- section 4 of section 9 of the Jammu and
Kashmir Goods and Services Tax Act, 2017
(12 of 2017), as Prescribed in nofificatin No.
—— -~ dated March, 2019
| 'Ssued by Finance Deparment Gavernment of
[ <ammu and Kashnir

| Explanation, -

This entry is to be taken to apply to all services
which satisfy the conditions Prescnbed herein,
even though they may be covered by a more
specific chapter, section or heading elsewhere
in this notification ]

"N paragraph 2 - | _
(@) for the words, brackets, letters and figures *sub-item (b), sub-item (c), sub-item (d), subJrFem (da)
and sub-item (db) of item (iv); sub-item (b), sub-item (c), sub-item (d) and sub-item (da) of item (v);
and sub-item (c) of item (vi)," the word, brackets, letters and figures * (1) (ia), (ib), (ic), (id), (ie)and

(i shall be substituted:
) in the Explanation, after the words “this paragraph® the words “and paragraph 2A below" shall be

inserted;
e Paragraph 2, the following paragraph shall be inserted, namely, -

L : oter
A Wnera 2 fegistered person transfers development right nr'FSI (including aﬂ‘d‘;ﬂ":’a ::E”ﬂ :Un:r;rtfuﬂ;ﬁan
2'Bm""’”5“3*31?31“3”. wholly or partly, in the form of construction of apartments, the

for similar
Y20 respect of Such apartments shall be deemed o be equal to the Total Am:::l ch;;ﬂg‘:vﬂmpmem
“ments jp the project from the Independent buyers, other than the person tran:nt n;r?t or FSI (including
YU FS] including addiional FSI), nearest to the date on which such developm

] as prescribed in
g FSI) is bansferred to the promoter, less the value of transfer of land, if any, as p

) above *

t : ~ hall be inserted, namely: -
jamph dr elating o Explanation, after clause (i), the following clauses s

' which meets al the
ot o r bk i 1t 1 st e o) sl
el 88 conditons, namely- o e . e hank Acwuund of e rogared

1 Marep, 2019and (b) at least one instalment has been credi 1 aareament ot any other similar
D000 o before (he 31st March, 2019and (c) an allotment letter or sale ag

o #dencing booking of the apartment has been issued on or before the



x¥) the term “apartment” shall have the same meaning as assigned 1o if i
" In Clause (e) of section 2 of the

sal Estale (Regulation and Deveiopment) Act 2016 (16 of 2015

o) the term “project” shall mean a Real Estale Project or a Residen(ial Real Estalg Project;

(] the term “affordable residential apartment” shall mean, -

(s) a residential apartment In a project which commences on or after 1% Apri i '
project in respect of which the promoter has not exercised option T: rﬂ:e ;::;E:Jiﬂn;":oaﬂ B‘m
tax on construction of apartments at the rates as specified for item (ie) or (if) against seﬁalp::mba 3
as the case may be, having carpet area not exceeding €0 square meter in melropolitan cities or 90
square meter in cities or towns other than metropolitan ¢ities and for which the gross amount charged
is not more than forty five lakhs rupees.

For the purpose of this clause, -

() Metropolitan cities are Bengaluru, Chennai, Delhi NCR (limited to Delhi, Noida, Greater Noida,
Ghaziabad, Gurgaon, Fandabad), Hyderabad, Kolkala and Mumbai (whole of MMR) with their
respective geographical mils prescribed by an order issued by the Central or State
Government in this regard,

(1) Gross amount shall be the sum total of; -
A. Consideration charged for the services specified at item (i) and (ic) in column (3)
against sl. No. 3 in the Table,
B. Amount charged for the transfer of land or undivided share of land, as the case may
be including by way of lease or sub lease; and
C. Any other amount charged by the promater from the buyer of the apartment including
preferential location charges, development charges, parking charges, common facility

, charges elc. g
) a apariment being construcled in an ongoing project under any of the schemes specified in sub-tem

(o), sub-tem (c), sub-item (d), sub-item (da) and sub-item (db) of item {iv), sub-em {b), sub-item (<},
sub-tem (d) and sub-item (da) of item (v), and sub-item (c) of item {vi}, against sefial "_‘“‘“be' dof !he
Teble above, in respect of which the promoter has fot exercised aption to pay state Lax on constuction
ol aparments at the rates as specified for tem (ie) or () against serial number 3, as the case may be

I Tme lerm *promoter” shall have the same meaning as assqned to it in in clause (zk) of section 2 of the
3 Eslate (Regulation and Development) Act 2016 (16 of 2010

anj) - ini of
1] e lerm *Real Estate Project (REP)" shall have the same meaning as a:;fgn&ﬂ to tinin clause (20)
20f theReal Estate (Regulation and Development) Act. 2016(16 of 2016);

which the carpet area of the

REP in Y
shall mean a ( al the apanments in the

*1%e lem "Resident ' ;
: Bs Proiect (RREP
: idential Real Eslate Proj I ! the lotal carpel area 0

;:.:éf&ai apartments is not more than 15 per cent of

" Peley: sl i ng conditions, namely-
! P lagry onguingproject' shail mean a project which Meets all the following



(a) commencement certificate in respect of the project, where
authority, has been issueq On or before 31 March, 2019, ar?éluiitr?sd t::rt;?ei]s ?M by the competent
that construction of the project has started on or before 31st March A gL T of the following

(i) an archutect registered with the Council of Archit i :
(20 of 1872), or eetire consiuled under the Arcitects Act, 1972

(n) a chartered engineer registered with the Institution of Engineers (India); or

(i) a licensed surveyor of the respective local body of the d ;
planning authority. : 'y or town or village or development or

[b) where commencement certificate in respect of the project, is not required o be issued b
competent authonty, it is certified by any of the authorities specified in sub- clayse (a) abm: ::1};
construction of the project has started on or before the 31s March, 2019:

(c] completion certificate has not been issued or first occupation of the project has not taken place on or
befare the 315t March, 2019;

(d) apariments being constructed under the project have been, partly or wholly, booked on or before the
31 March, 2019

Explanation.-For the purpose of sub- clause (a) and (b) above , construction of a project shall be
considered to have started on or before the 315t March, 2019, if the earthwork for site preparation for
the project has been completed and excavation for foundation has started on or before the 31

March, 2019.

wi) ‘commencement certificate” means the commencement certificate or the building permit or the
rsiruction permit, by whatever name called issued by the competent authority 1o allow or permit the
somoler b begin development works on an immovable property, as per the sanctioned plan,

led) *development works” means the external development works and Intemal development works on
Tiovatie property;

'43) "extemal development works” includes roads and road systems landscaping, waler supgfj;. sewealaier
o drainage systems. electricity supply transformer, sub-station. solid waste management and dispos

=y oiher work which may have to be executed in the periphery of, or outside, a project for its benefit, as
"% be pravided under the focal laws;

tpaths, waler supply, SEwers, drains, parks, tree

1) "internal " ds, foo :
| o o unt bldngs and fo veatment and disposa of evg &

g, street | si build
i ghting, provision for community buildin : nt, fire
43¢ waler, solig wagte management and disposal, water consenvauan, :,l“ if;;mm:[z:; ﬁﬂ; public
?ﬂecim and fire safely requirements, social infrastructure such as eﬁuc:'lnﬂn

s or any other work in a project for its benefit, as per sanctioned prns

. » am
1 te {erm ‘competent authority” as mentioned In definiion of 'mmm;gﬁ:w;ﬂtnzﬁ[?w for
e "l apartment’ , means the focal authority or any authority croaled X ejm-m Territory Govemment,
L being in fnrce' by the Central Government of Stﬂifﬂ Government of o give permissir for
£ etercises. autharity over fand under its jurisdiction, and has |
“*%ment of such immovable property: O
e meaning assigned 1 it in in clause (k) of secton

15 of 2018)

i o
% ]F'fhe 1erm *carpel area” shall have the sam

- -._{*.:"' . - f i .
" (Requlation and Development) Act 20161



(o) the term “RealEstate Regulatory Authority” sha mean
of section 20 (1) of the Real Estale (Regulatio
Govemment or State Governmen;

the Aulh{m'ty establjs '
nand Dewempmunl} Act, 2016 (No Erggfrsfm:c g?mnigf

(o) “projectwhich commences on or after qs Apnl, 2019 shall '
i Mean a projecy other than an

{xdx) “Residential apartment” shall mean an apartment intendeg for residential
Estale Regulatory Authority or to Competent authority: 'dential use ag declared to the Real

(ood) “floor space index (FSI)" shall mean the ratio of 3 building’s fotaf

size of the piece of land upon which it is bujl.*

T notification shall deemed to have come into force w.e.f 18t day of April, 2019,

By Order of the Government of Jammu & Kashmir

Sd/-
(Or. Arun Kumar Mehta) IAS,
Principal Secretary to the Govemment
@ ETESHGS T/ 19/noti-I| Damd:/éy-m-?ﬂﬁ
Copy to the:-

L Secretary, GST Council, New Delhi.
All Fnancial Cummissioners-
ncipal Resident Commissioner, J&K Government « New Delhi.
Principal Secretary to Hon'ble Governor.
Principal Secretaries to Government,
missionerfsecretaries to Government.
sional Commissioner, Jammu/Kashmir.
E&mmisslnner, JEK.
missioner, State Taxes, JEK.
tional Commissioner, State Taxes (Adm) Jammu/Kashmir.
i Additiona| Cummlssmner, State Taxes Tax Planning, J&K
= Pyt EEcretary to Hon'ble Advisor (S) hmir
) President Kashmir Chamber of Commerce & Industry, Kashmi
15 "Esident Federation of Industry, Kashmir,
i Lresdent Chamber of Commerce & Industry, Jammu,
1, 5 ident Industries Association Bari Brahmana/Samba.
% G::;FLTM Bar Association, J;mmujsrlnagjé b
- anager Government ress Jamm o
S SEU*-‘tgrvrm Principal Secretary to Government , Finance Department. \
‘eMment Order file/Stock file/] ncharge website. w
b 119

(Dr. A3dil Farped)
Deputy Secrelary fo the nt

e =it TR
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